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Title : Further discussion on the motion for consideration of the National Green Tribunal Bill, 2009, moved by Shri Jairam
Ramesh on the 15t March, 2010 (Discussion not concluded).

MR. DEPUTY-SPEAKER: Shri Sandeep Dikshit to continue.
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THE MINISTER OF STATE IN THE MINISTRY OF PLANNING AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI V. NARAYANASAMY): Sir, they raised the issue in the morning. The House was to be
adjourned twice on this issue.

As I have already submitted — I am also submitting it now — the Government will look into the matter. We have
already said that. Beyond that, what do you want? It is because, we will have to conduct the proceedings; the National
Green Tribunal Bill is there; that has to be passed. Beyond that, the Government cannot say anything. &€! (Interruptions)
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SHRI V. NARAYANASAMY: Mr. Deputy-Speaker, Sir, because it has been brought to the notice of the Government, at this
moment I can say that the Government will look into the matter....(Interruptions)
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MR. DEPUTY-SPEAKER: Item No. 31. Shri Sandeep Dikshit, you may continue your speech.
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MR. DEPUTY-SPEAKER: Hon. Members, please take your seats.

...(Interruptions)

MR. DEPUTY-SPEAKER: The House stands adjourned to meet again on Monday, the 12t April, 2010 at 11 a.m.

14.11 hrs.

**The Lok Sabha then adjourned till Eleven of the Clock

on Monday, April, 12, 2010/Chaitra 22, 1932 (Saka).



* The sign + marked above the name of a Member indicates that the Question was actually asked on the floor of the House by that Member.

* Not recorded

* Not recorded

* Not recorded

* Not recorded

* Not recorded

* Not recorded

* Not recorded

** Subsequently sittings fixed for the 12thand 13th April, 2010 were cancelled vide office Memorandaum No.37/1(IV)/2010/T dated
23 March, 2010. The Lok Sabha then adjourned to meet on Thursday, April 15t :2010/Chaitra 23, 1932 (Saka).at 11.00 a.m.
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